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"Petition under Article 32 of the Constitution of India for issuance of a writ
mandamus to all the respondents to issue appropriate ordinaces/orders to every
statutory/authorities, local bodies institutions and all concerns to record the paternity of
mother of every person compulsory and in future the paternity of mother with the name
of every person should be mandatory and the paternity of father should be optional for
everyone with affidavit."
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